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CENTHAL ADMINISTRATIVE THIBUL.
PRIN IFAL BENCH : DELHI

R L] ILI?\I {‘\’C ° l 87/90

IN O.A. NO. 751/83 . - Date of decision__ U.1.9]
Brij Lal Bhartil «v. Heview Applicant
Shri B. S, Maginze .o Counsel for the

Review Applicant

Vs,
Union of India & Crs " ... lespondents

Shri Inderjit Sharma «es Counsel for the
4 ‘ > Hespondents

CCRAN : HON'BLE LRI F. ©. JAIN, WclBin (A)

HON'BLZ SHRI J. P. SHARKA, MEMBeK (J)

Hon'ble Shri J. P. Sharma, Member (J) :

The present Review Application has been moved under
Section 22 of the Administrative Tribunals Act, 1985 read
with RBule 17 of the Centrzl Administrative Tribunals

(Procedﬁre) Rules, 1987 agazinst the judgment dated 31.10.90.

2. In the judgment 3 direction was issued while
disposing of the original application in pars 15 mainly
asking the respondents that the annual repért for the vyear
1936-87 be got recorded by the reporting officer who had

actually seen the work of the applicant while working as

Senior Traction FPower Controller, Northern Hailway, Tundla

and the prayer of the applicant that the annual report given
by Shri Narottam Las, D.2.2. be allowed to be honoured by
the respondents was disallowed.

3. In this feview Application a direction is sought
against the respondents, after reviewing the aforesalid
judgment, that the report of Shri Narottam Das, D.E.:2. for
the year 1986-87 be honoured as the applicant had actually
worked under Shri Narottam Das, D.2.:. (THI), Tundla for

more than three months.
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4, We have gone through the judgment and facts of the
case. The matter has been fully dealt with in para 10 of
the judgment and in fact the applicant himself had requested
the respondents that he should be glveq Palt-I of the V-R
submitted earlier so that he may fill up the Fart-I of the
C.H. form on the same lines on which he had done 2arlier

to make the same available to the reporting offider for
givingAtﬁe report in Part-il of the form. The learned
counsel for the'applicant has filed Annexures Y and Z to

show that Shri Narottam Das actually worked at Tundla in

the year 19386-87 and was transferred in the month of July,

1986 to Kanpur. As such, Dhrl Narottam Das, D.E.E. (TRD)
had the occasion and opportunity to watch the work of the
applicant and so his report be honoured which was given in

the Part-I of the C.R. form by him.

8. We have considered this aspeét in'the light of the
pleadings of the parties amd the representation made by the
appllcant to the authorltles at the time mhen he waalgggmoted
in his turn and was passed over. In the‘}lght‘of that, the

necessary direction was issued and now there is no prime

facie error apparant on the face of the judgment nor any

‘material piece of evidence has been escaped over. In fact,

the applicant has to only submit the Part-I of the C.R. form
for the year 1986-87 on which the reporting officer who had
seen the work of the applicant duringlthé whole periocd of
report shall give the- report in Part-I1 of the C.h. form

and that is the diredtion issued in para 15 of the Judgment.
We do not flﬂd any ground to review the order.

6.‘ In view of the above, the Review fpplication is

without merit and is dismissed accoiddingly. -. .
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